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COUNCIL OF STATE. 
*Wednesdtty, 4th June, 1924. • 

• 
rhe Council met in the Council Chamber at Eleven of the Clock, the 

Honoura.ble the President ill the Cha.ir. 

MEMBER SWORN. 

THE HONOURABLE MR. KBAG'F.NDRA NATB MITRA (Bengal : .!iomi~~ O~~l). 

QUESTIONS AND ANSWERS. 

ruB COLONIES COJQll'lTB:a. 

238. TBE HONOURABLB MR. R. P. KARANDIlUR: «(I) ,How far has 
the work of the said Committee progressed , 

(b) Has the Secretary of State for the Colonies power to negc>tiate with 
nr eorreapond with the Committee 1 . ' 

(c) Will Government be pleased to lay on the table the inatructiODI of the 
Cenva1 Government to the Committee 1 .. 

(d) Is there any objection to allow the Right Honourable 8rinivasa Sastri 
to be on the Committee ¥ 

(.) What arc the powers of the Committee t 
THE HONOURABLE SIR NARASIMHA SARMA: (a) The Committee 

have 80 fa.r devoted themselves to a preliminary investigation of theq'uestion 
of restrictionfl on immigrnt.ioJl into Kenya and will shortly make representa-
tions on the subject to the Secretary of Stat.e for the Colonies. 

(b) The Honourable Member's attention is invited to the statement made 
by Mr. Baldwin at the last Imperial Conference Qn the subject. A popy of. the 
I!tatement will be found at; page 55 of the pamphlet t1ntitled " India and the 
Imperial Conference of ]923 ", of which It copy is placed on the table. 

(c) The Government of India ~egret tllat they are unable to ap,cede .to. ~he 
request. of the Honourable Member for the reasons given by me in the statement 
which I made before this House on the 10th March ]ast on the Right Honourable 
Srinivasa Sastri's Resolution to the same effect. 

(d) ThE\ Government of India do not consider it necessary to add to the 
personnel of the Committee. 

(e) The Honourable Member is r~ferred to the Press Communi~ue published 
on the 12th March 1924. 

. ........ - .... ' .-...... __ .. _._-_ .. _--_._------,----
.. The previou8 meeting had originally been adjourned till Ftiday. the 3Oth,J,fa1,. ~824. 

but by suh8equent order WI/.S fixed for this day. 
781 

Mews • ... 



tJOVNOlL OF B'rA'l'B. [4'1'11 Jrnm 1924. 

EQUALITY OF STATUS FOR INDIANS IN THE COLONIES AND Dl' 
FOREIGN COUNTRIES. 

239. To HOKoUlWlLB MR. R. P. KARANDIKAR: Will Governmen' 
say how fat have the ~ndeavours of the Government of India gone toward. 
achieving the establishment of the status of Indians as citizens of the BritiU 
Bmpire on the footing of equality in the Colonies and foreign countries , 

THE HONOURABLE Sm NARASIMHA SARMA: In 1922 the Government 
ot India deput-ed the Right Honourable Srinivasa Sast.ri to vi!'it the Dominions 
of Australia, New Zealand and Canada, and at the Imperial Conference held in 
u,ndon in the alltumn of 1923 the question of equality of status was again 
raised by Sir Tej Bahadur Sapru. A copy of the Right Honourable Srinivasa 
Sastri's report and of the discussion at the Imperial" Conference, showing the 
progreM so far made, is laid on the table. So far as foreign countries are 
concerned the matter is still the subject of diplomatic representations. 

Tm: RBFORMS INQUIRY COlBtITTBE. 
240. THE HONOURABLE MR. R. P. KARANDIKAR: (a) Did any corre-

spondence pass between the Government of India and the Secretary of State 
on the point of ascertaining India's public opinion in respect of how to make 
i. available to the Cabinet 1 

(b) Had the Government been desired by the Home Government to see 
if Indian representatives could go to London to confer with the Government 
there on the BUbject of Reforms 1 

(e) Are the Government willing to lay on the table their instructions 
to the IIlquiry Committee t 

Cd) In consulting the Central Legislative Members, is that to be restricted 
to Members of the Assembly, or does it apply also to the. Members of the 
Council of State, in the matter of giving them an opportunity to expreFS their 
Tiew. b.fore the matter is forwarded to the Secretary of State t 

THE HONOURABLE MR. J. CRERAR: (a) and (b). The reply is in the 
negative. ' 

(e) and (d) The attention of the Honourable Member is invited to the 
Communiqu~ iBSued on the 16th and 23rd instant-copies of which have already 
been placed on the treble. 

THB TARIFlI' BOARD'S REPORT. 
241. THE HONOURABLE MR. R. P. KARANDIKAR: (a) When was a 

copy deapatched from India to the Secretary of State for India ! 

(b) Was any despatcb Bent to or received from the Secretary of State! 

(e) Will Government be plea~ed to lay on the table the correspondence 
with the Secretary of State both before the Tariff Board drew up their report 
.nd Binee 1 

(d) What is the total expense incurred in OODIlectiOD with the Tariff 
BOard! 



QU1l!8TIONS AND ANBlr1fJU . '183 

• THE HONOURABLE MR. D. T. CHADWICK: (a) IlSth March 1924. 
(b) and (e) There has been some telegraphic corrftJpondence between the 

Government of India and the Secretary of State. The Government do no", 
propose to lay it on the table. _ . 

(d) The cost incurred in connection with the Tariff Board's inquiry regard-
ing steel and sulphur is about l' 70 lakhs. . • 

THE BOMBAY EX(,'ISE COHMITTl!lB'S RBPOlI'J'. 
242. THE HOtWUBABLE MR. R. P. KARANDlKAR: (II) Have GoVUll 

ment received a copy of the Report 1 
(b) Have Govemment reviewed it and has ihere been anyeorrespond-

ence between the Local Govemment and the Central Government' 
(e) R .... e Goyemmeni formed any viewl'I about the main recommenda-

tion of the declaration that the Excise policy of Government should be total 
extinction of the traffic as the goal 1 ' 

(d) Do Government wish to withhold their goal and leave the Local 
Government full liberty 1 

(e) Do not Govemment contemplate laying down their progreaaive proce-
dure how to meet the deficit due to the fruition of the goal of total extinction t 

(1) Were the official members of the Committee placed in poaseasion 
or the views of the Govemment before they recorded their differing minutes' 

THE HONOURABLE MR. A. C. McWATTl~RS: (a) to (f) The report has 
just been received but there has been no time to review it. The other questions 
do not, therefore, arise at present. 

THE HONOURABLE LALA SUKHBIR SINHA: Is the Honourahle 
Member aware that in 1893-94 an all-India Drugs Commission submitted a 
report to Government and my futher, the Honourable Rai· Nihal Chand 
Bahadul', was a member of that Commission. He made a note of diSBent on 
that report and recommended the a.bolitio~ of excise duty altogether. Is the 
Honoura.ble Member aware of tha.t report and of that note of dissent' 

THE HONOURABLE MR. A, C. MoWATTE~: I think I bve seen it. 

THE HONOURABLE LAu SUKHBIR SINHA: In that case I will requen 
the Honourable Member kindly to look into the report before he decide. the 
matter. 

THE HONOURABLE MR. A. C. MoWATTERS: Certainly. 

ATTENDANTS OF POONA STl1DENT8 AT CAJIPI. 
243. THE HONOURABLE MR. R. P. KARANDlKAR: (/I) Are Govem-

ment aware that in 1922 owing to outbreak of plague in Poona. atudente 
in colleges there were a.llowed by tIle college authorities to leave the place 
about a fortnight before the da.te fixed for Camp 1 

(b) Have Government modified the view that the atudelltl m.obeyed 
_era by going to their homes inst.ead of to Camp , • 
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(c) Are Government aware tha.t for the Ca.mp of 1922, no stuoent 
was individually ealled up, but that the individual ca.ll refers to the year 
1923, 'and tlw.t after the break up of Ca.mp which was held at a suburb (Pashan) 
of Poona, the students were taken to the colleges in Poona itself ~ Are Gov-ermvent aware that the closing of t.he Camp is so timed as to synchronise with 
the vacation periorl. of the collegt'.8 concerned, though the Camp commences 
when the OQileges are in sessions 1 . 

(cl) Are Government aware tha.t the railway and such other conceBBions 
available to studeqts leaving coll0gos for vacations in convenient groupR and 
en convenient days are not always and necessarily ava.ila.ble to students so 
returned to colleges from Camp 1 

(e) Did not the same case occur in 1923 in connect,ion with the Agricultural 
College students 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: (a)-(e) The Gov-
tmuwmt of India. are inquiring into the matter, and I will inform the Honourablo 
Member of the result of the inquiry. 

RoAD ALLoWANOES OF INDIAN AND EUROPEAN OFFIOERS OF THE UNIVER-
SITY TRAINING CORPS, BOMBAY. 

24 •. Tm: HONOURABLE MR. R. P. KARANDIKAR: What has heen the 
iMUlt of the eonBideration given to the road a.llowance question as between 
I,ndian officers and European officers of the University Training Corp', 
Bombay 1 

HIS EXCELI,ENCY TIlE COMMANDER-IN-CHIEF: This question will be 
referJ:ed to the Auxiliary and Territorial Force Committee, which is to assemble 
very shortly, and the Government of India do not, therefore, propose to take 
any action in the matter at present. 
A'l'TACBMENT OF OFFICERS OF THE BOMBAY UNIVERSITY TRAINING CORPS TO 

REGULAR UNITS FOR PURPOSES OF INSTRUCTION. 
245. TIlE HONOURABLE (MR. R. P. KARANDIKAR: (a) Will Govern 

ment be pleased to say if the two officers of the Bombay UniVllrsit.y Tra.ining 
Corps, who had applied to the Southern Comma.nd Headquarters to he a.ttached 
~ ~guIar units for instruction, were given the option of sptlc'ifying t.he nnit.:; 
to· which they wished to be attached, antI were 8uh~eql1cntly informed that. 
their wishes could not be complied with for want of instructors, or were called 
upon to join the units "'here the inst.ructors were available 1 

(b) Have any arrangements been made this year at least to attach the 
emcers of the Corpii to regular units for the purpose of instruction ? 

(c) Will it or will it not be also possihle for Government to atta.ch some 
of these. oftieera to musketry schools, as at Satara, for undergoing a ('.ourse fA 
m.truction in musketry 1 

HIS EXCELLENOY THE COMMAND:ER-IN-CHIEF: (a) The Government 
of India·bve no infonnation on the pomt but are inquiring. I will let the 
Honourable Member know the reeult. 
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• (b) No special arrangement(' have been made by AmlY Headquartem to 
attach officers of the University 'I raining Corps to regular units for purposes of 
instruction. The matter is one for the local military authorities to de!)'l with. 

(e) No. It hO,8 not so far been possible to allot the funds tJAt would be 
required for the purpose. 

SALUTING OF INDIAN OFFIOERS BY BlUTISH SOLDIEBS. 
246. THE HONOURABLE MR. R. P. KARANDlKAR: Will Govemment 

,be pleased to say whether it is not obligatory on the part of the members 
of the British units to pay tIle usual compliments to Indian officers with honorary 
King's Commission t • 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: 'rhis matter is 
governed by para.graph 903, King's RegulatioJls, tIle precise interpretation of 
whicll is open to some doubt. The question is under examination. 

,AOTION TAKEN ON RESOLUTIONS ADOPTED BY THE CENTRAL LEGI8LA.'l'UBE, 
DURING THE DELHI SESSION OF 1924. 

247. THE HONOURABLE MR. R. P. KARANDIKAR: What action has 
been taken by the Government in respect of the several Resolutions moved 
and passed, either as moved or as modified, by this House, 88 well as by the 
Assembly, in the Delhi session of 1924 ~ 

THE HONOUR.\DLE DR. MIAN SIR MUHAMMAD SHAFI: I lay on the 
table statements giving the information aske~ for by the Honourable Member. 

BIa'emem Bllowing the RuolutionB ruloptetl by lite COUfl.cU 01 Slate during the Delhi BeBBW. 
1924, and acttot& tahfl. b" GOtIamment ther6Ofl.. 

Serial 
No, 

Da",e 
011 

whIt'll 
mO"ed. 

1\y whom. , SUbject of 
aeoo utiOD. 

! nepllrtment r Action ',"keo by Government. 
i coneeroed.. , 

----.,-'----- -,---·----i-----. . 
1; 'til Feb, The HOIloura~lo Inquiry Into iJl" "'0- ,'l~'IU""tton, 'l'he ToOr .. 1 Oovornmente hayp. br~n 

lU2.. : Mr. l'hlrore C. lIomle ~olldltlon. of )leilith r,o"Multro "" to tbo doairabUity of 
I'ethna. thv poople of India, Mod undcrtaklnl! tho Inquiry and asked 

I ).IUIII~. whether th~y would be prepared 

i 
I II, lith Feb, Tho HOllournble 

Ill'J4, I'lir Mnncrklill. 
DadKbhov, 

to BUI.port the J.ropoul for tllA 
81'polllimenl, of a CommIttee and 

I I.. co'O{JHat" 10 It. labour, If 
"ppolntiKl, 

Award of the No!",] Forrllll' and A eert.ltlcd roPy of tho Resolution, 
\lrlle for ""a.", t(t I 1'0111.1 ... 1. to"et.her wftb a ClOP)' of the 
HI • .Hi,,]m .. s Ih. debal.e on th'lublect. w .. for-
Atla Khon' warded oil the 11th April II1'J' "I' to tbo Seer.tar)' of tIJe Nobfll 

Oommittee of tbr Norw.(l\au 
Parllum.mt, for the Infornl.tlon (If I thlll f'omo,II,I .. , 

8 'llt,11 Jo~eb. The JJnn"lImflll~ Murol !lUiJltJJ1g~: III I luduBtrJeR No 1Il'f.ion hMB yr.t L6f!lJ t.aken alii tIll' 
III:.!!. I' ~lert'II,I"I~:,iro"" f', f:o\'orump.nt, bUlld-j &lid work ol moral pnIJJfln~. In fh. 

n ~ Ingo ot U.lol"., I.",bour, !luiJdlnlll' hI Ral.llla raoriol )'ct lie I t.Rk~·1I in hllnd. 

• 1:!t,I' FOb'j The 1I0nollralll" RcrnnBUtutioll 01 'I' Induatrle. '1'1", llcsolution, "" adopted, hR' 
Il1llf. Hr. 8. \',-dn· (,Iw Ne1l' CapItal and • b.cn IIlye .. eft'ect to. 

murtl, {'ommlttee, DeIhl. I Labour. I wIth a IIOD-08ll'1aJ 
majorlty. -_ ........ -:.-.._--"----_._-_.:..-_------
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SIalImM' ,TIotDi,., ".. Ruolv.lioM adopted by the COII~1 0/ BfI1Jc dun,., tit. Delhi HNioP 
1924. 11M ClCticm taken by Gowmmmt ,".reon--contd. 

, _______________ ' __ -. _______ ••.. ~ ____ .. r ... • .. 

Serial . D:..te CI 
By whom. Subject 01 

Beeolutlou. No wblob 
mom. 

• 18lh Pet. The HOIlourab1e 8ubltltutlon 01 a 
It1t. . Mr. 8. Veda- fJrovldent fUDd for 

murtl. be e:datlog peDIIon 
system. 

• 6\11 Mareb The Honourable Sarve" of Irrigation 
It1'. Sard.k J'OIIend- ponIbDltlel and the 

raSlngh. org ...... tlon 01 
rnwer 11ft Irrlptlon 
romweUa. 

7 lotb&l2tb De. .. Devel0Emeut 01 \lie 
lIarob 1111t. lUlU udllAtrf. 

I 
• 11th Marob \ Tho Honourable 

1112'.. Mr. J'. Crerar. 
Ratillcation 01 the 

lDtemlitlonal Con-
vention for the IUp-
p1'8llll0n of the cir-
culation 01, and 
tramc In. obleeno 
publlcatlODI. 

\ I 
• 18th Mareb II The H onourabJo I Draft Convention 01 

111U. IIr. A. B. Ley. the Internatlonal 

I Labow Conlerenee 
concerniog the_ 

II' ~n~~~ lead In 

l~ Illlh and I The Honourable ReatrictloDi and dIe-
80th March Mr. O. A. abOltles tme: on 

, 1924. Nateaan. i~:,-In \II 

i -I I · 

Department 
concemed. 

Plunre •• 

IAdUlltrlell 
and 

Labuur. 

Education. 
Health 

and 
Landa. 

Home 

lDdutriell 
aud 

Labour. 

The matter win be COIIIIdered 
after the Report 01 the Publle 
ServiOell CommllllOll .. beau 
publlehed. • 

Copllll of the Debatel lu the 
Council oISt4te IIIICI of tbe lleIoIu-

tlon have beau torwUl'lled to DlaJor 
Local Gov8l'lllnenta for their 
vleWi befoa decldllll whai aat.lon, 
It anT, II dllllrabJe. 

A OO(IY. of the lleIoIDiIOD, BI 
adopted., WII forwarded to all 
Local Govemmeuil lin ~ tbe Ad-

~=~:' ':n".~W~!i f: 
mtllht be considered lIII_ary 
with the remark that the Govem-
ment 01 India, who are Intereeied 
lu the qUelltlon, would be IIad to 
be kept Informed 01 develop-
menh. 

Secretary 01 state baa beelllufarm· 
ed thet the Govemment 01 India 
agree that the ConventiOD should 
be rattfted on bebal1 01 India, 
and LocaJ Govemmenta have heeD 
consulted on the amendmenil 
in~ ~a1beeo::':dan;e l&:i~ 

I Dal Procedure Code. Ii Is pr0-
posed to underiake the neceuary 

1
,.,leglalation In the.. September 
,;.Beulon., ., -','"'"..... ,.,. 

.. " ...... 'P'O. 

.The ReIolutlon adopted ,... for-
'warded OIl 22nd April 1924 to 

Hia MaJeaty'. Under 8eereit.ry of 
J State 10r India for commuDlca-

tlon to the Secretary General of 
the League 01 :Ii .. tiona.:, 

Hducatlon, The'l!Iat 01 thell.eeolutiOll wu roDl. 
Health munlcaied In a ~ .. ble to the Sec-
and Landa. rotary of State for India on the 

28th M'arob 11124. The Clue Areu 
BIU, whlob ,... the eubJeet 01 dIe-
cullllon. baa alnee lapaea mnll to 
N:n~'"t"'UtlOll 01 the Union PBfo 

. __ ... _--_ ... '-,,,--_ .• _,-_._-_...:.._------
SMMmmt ,ho~", Raolmiotu tJtloptItJ by lAc .LegilltJHve ,d"embly fluring ,he DelAi-so. 

1924, GIld CICtiot& tdm by Got"el'ftmem thereon. 

nate 
.. rial OD .,whom_ Sublect of Department Act.lon taken by GovemlBent. 
lfo. whlah Beeolutlon. conceraed. 

moved. 

-- .. -... --.---.--------. -----
1 lith Feb. IIr.B.Venbia- AmallJamation or the Army .. A committee baa been appoinW 

lt1'. paUraJu. Indian Territorial and will lIIemhle obortl,_ 
Porce with the 
Auxiliary Force. '.".. 

t fth I'eb. Ifr. E. O. Nqy CcnmtenaUlna dut,- Commer~ The Oovenunent baa u yet taRn 
10.'. 011 Bou\ll Afdean I I DO action on tbIa llIIaoIlltlCIII. _1. 
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Stalemm.t 11wtMg Ruolutiou adopWl by lhe LegillGtiwe Auemblll tJumag U. n.lAi 
• ,ulion 1924, and action taken by Govcmment t11ef'ecm-~ODtd. 

Ierlal' 

J 

Date I Departmenl on Bywbom. ! Sublectot Action taken ty GoVWDIIIeDt. 

N°'1 wblcb Resolution. concerned. 
moved. I , 

--'1 6th, 8th. Dlw&ll Bal.adur : Full Sell·Governlng Home .. A co~ of the Resolution adopted 

. ~::l: F::.d T. Ranga· Domlnloll Btatue for by e AMembly, tollether with 
chartar. India. the debates thereon, waa com. 

1112 •• munlcated to tbe Ilecretery of 
State on tbe ~th March 192. 

The Bnhsequent action takeu' In 
• conformity wtth the ondertaklnl 

of tlle Bonourable 8Ir Malcolm 
Haller given 10 the dlecul8lon of 
the &eO/utI on hu been announc. 
ed In Communlqu& whleb have 
been leaaed. , 12th Feb. Mr. K. Abmed ADiwering of all Home .. Tbe qUlltlon Ie ollder coDilderatlon. 

1112 •. iuestJODI In the 
l8embly regard· 

IIIlI lubleeta over 
which Government 
ollndl& have power 
of superlntendeuce 
and I)()utrol. 

5 12th Feb. B&j! Wajluddln MC88uree for tbe ron· RaIlway •• I A copy of the dlaclllAlon 011 tbe 
11124. venlenM of Indlau Inble,t In the Al8embly wal 

p ...... ng .... forwarded to all Rallwa, AdmIn/I' 
tratJolUI tor "" ... /deratlon. 

8 14tb Feb. Dlwan nshadnr AI8P1nhly's approval Indu8trl .. The Government of India have de. 
IPI4. M. Rumscban· In rejf.ud to certaIn and clded that thet;, C&Jlnot be bonnd 

dra Rao. contracts. I.-bour. by the lietolut n, but that ahould 
tbey conalder It In the pobllc 
Interelt to do lUI, they may at 
their dllcretJoo consult au a~ro. 
r,rlat<l comollttec of the I.e la. 
lire before enterlnr Into a con. 

tract ot the DAture contemplated. 

7 lfth Feb. Mr •. M. A. Parch ... of ltoree Indoltrles Tile matter II under ronelderatlon. 
1111&. llnnah. and 

Labour. 

8 Uth Feb. Maulvl Mobam· Greetlnga to t.be La· Homo .. A rof" of tbe ReeolUtJOD adopted 
1924. mad Yakub. hour Plfty. by Anom bly, together wIth 

tbe debatee thereon .... dulv 
communlc.ted to the 8ecretar;, 
of Stete. 

\I 19th Feb. Mr. V.I. Patel Removal of r ... trk· Borne .. The Government of Indl~ ~ave 
, 11124. tloDi In tbe way of not been able to accept the reoom. 

Mr. 11. G. Horn/mau meudatloDB contaIned 10 the 
to retum to IndIa. Rcaolllt.lon. No actIon bu accord. 

Ingly been ta~n other tban to 
report the reAult of the debate to 
the Ser'retary of State. 

10 2Mb Feb. Sardar G"I.b ~I~t~:t ~ In~ Home .. DItto. 
1112&. Slngb. 

qulre Into tbe 
lIr\evAnCII 01 the 
SIkh commonlty. 

11 28tb Feb. lIaMar X&rtar R~lea .. of 8ardar Jlome .. 10 ac<!Ordauce wIth tbe uudertak. 
IJl24. Sinah. Kbarak SIDgb. Ing given bt.!be Honourable the 

Homo M.m durlug the debete 
the l'uajah Government weM 
oonaulted .AIId tt baa been deddl'd 
tbat there are no (JI'oundl for Inter. 
fereoce at rre.ent. 

12 28th Feb. Mr. S. Sadlfl R(\le~'!e of Maolaua Bome .. Tbe Governor General In Council 
11124. nUaD. Jiaerat Mohln!. bu not lCOOpted tbe recommend. 

I ntlons med. In the R_tutloJl 
and DO artlon b.. accordlDlly , lH>en te ken th.reon. 

I 
II 8tb March The Honour .. tle ' ltetlllcatlon of lnt.". HOUle .. Bfilreflary of Stet. b.. heen In. 

1112&. SIr Malcolm I natlooal Conven· formed that tlw Oovernment of 
Halley. tlon 'or BupJll8lIOll IndIa ~ tbat the OouYentlOll 

I of ohlcane publka- ahou/d ratllled on beblIII of 

I 
tJOII8. India, .1Id J.ocaI GoYWD __ 
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8~ 8,howiftg RuolWiOJW adopHtl by the ~U8 .Auemblll .rltwiftg tI.e!J:l1K 
BUllion. 1924, au aetilm taken by Got"mesC therecm-collcluded. 

'-I z .,,,,-~.. moved. - ~-.- --- --.~ 

SllbJeot of 
Re"oilltion. 

I I Depar ment 
, concerned, 

I 
Action taken by GoverDlD D'. 

13 ...!. 8th )(arch 
~DIIt'. 11124, 

l'ho Honourable RIItlflcatlon of Inmr· Home ., ha ve bean COI\JIulted Dn tbe 
amendment whIch will "" nocllI' 
.MY In tho indIan Pftnal rooo and 
tho Crlrulnall'rocedure ("ode. It I. 
ProlJoeeci to undertake thp ne,'.e· 

!llr Malcolm national Convene 
Bailey. tlOD for 801'1'1'1'0.100 

of obscene JlubUra. 
tlollt<. 

14 Dh IInreh Mr:Amnr Nnth 
1112'1. Dutt. 

:n,,;peal of Dougal lIollle 
ReI!\t1atJon 111 Df 
1~I~, 

. snr), leglslatlon In tb. September 
R~a810n, ' 

• , For the reasons stated In tbe cOUrle 
of the dobam. the GO\'emment of 
Jnd!a bave been unable to accept 
tb" RP8OIutlon RIld nil action ba. 
bel", taken otber tIuIn to COI/1· 
munlrate Ii report. on the ".bate 
to the Sec .... t.nr)" of IItate, 

------~----~------------------------OPIUM AND LIQUOR TRAFFIC. > 

248. THE HONOUl\ABLE MR. R. P. KARANDIKAR: Is it a fact th'lt Lord 
Hardinge stated (on 21st September) in the Committee No. 5 on Opium 
(League of Nationa) that the power t~ deal with the action of opiulll l·ested. 
wiih bodies containing an effective majority of members elected by the people 1 
If &0,-

(G) Can the Government of India say if His Lordship Was referring to 
Advisory Committees in the several Provinces (except Assam) or 
the Legislative Councils in Provinces 1 

(b) IB tllis c(njrol regarding opium extended to alcoholic drinks t, 
(c) What steps are taken by the Government of India in laying down 

policy available in transferred and provincial subjects, to impress 
UPOh Local Governments the need for progrelsive reatrictions 
on alcoholic drink. al well all opium 1 

THE HONOURABLE MR .. A. ~. MoWA~T~RS: (a) .Yes. I.ord Hardinge 
evidently referred to the LegislatIve CouncIls In the Provinces. 

(b) It ·will be seen from"item 16 in part 2 of Schedule I of tIle Devolution 
Rules that Excise, which includes the controlling of alcoholic liquor and other 
intoxicating drugs, is a provincial subject under the Minister, and the Pro-
vincial Legislature has the same control over other excise matters as over the 
internal consumption of opium. 

(c) Under Rule 49 of the Devolution Rules it is not open to the Central 
Government to interfere in the administration of tra.nsferred subjectB except 
to the extent indicated. in tllat rule. 

THE HONOURABLE DR. SIR DEV A PRASAD ~ARV ADHIKARY: 
What is the residuum of powers and obligations left in the Central Govern-
ment with regard to Excise which is 8 transferred' provincial subject 'f 

THE HONOURABLE MR. A. C. McWATTERS: As I have just stated it 
is defined in rule 49 of the Devolution Rules. The power is limited, 8s the 
~ourable Member no doubt knows, II to aafeguard the administration of 
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Central subjects! to decide questions arising between two provinces in cases 
where the provinces concerned fail to arrive at an agreement, and to safe-
guard the due exercise and performance" of certain defined powers which 
are imposed on the Governor General in Council under certWn specified 
sections of the Government of India Act. 

THE HONOURABLE DR. Sm DEVA PRASAD SARVADHIKARY: .My 
question is directed to this. What is the net result of the interpretation of 
that rule made by the Governor General in Council? 

THE HONOURABLE MR. A. C. M(~WATTERS: The net result, I think, 
is that it leaves the Provinces a fairly free hand. 

THE BRmSH GUIANA COLONISATION SCHEME. 

249. THE HONOuBABLE MR. R. P. KARANDIKAR: (a) Is the colonisation 
scheme for British Guiana to take place on labour or service scheme for the 
benefit of the colony concemed 1 

(b) Is it under contemplation to consider the whole emigration questioa 
and recast the Indian law on the point t 

(c) What are the powers of the Immigration Committee and what is the 
work expected of it 1 

THE HONOURABLE Sm NARASIMHA SARMA: (a) The Honourable 
Member is in possession of the scheme put forward by Sir J. Nunan and his 
colleagues and can form his own conclusions. As he is aware, the matter is 
still under consideration by the Standing Committee on Emigration of the 
two Houses of the Legislature. 

(b) The reply is in the negative. 
(c) The Honourable Member is referred to the ndes issued with the Gov-

ernment of India, F..ducation, Health and Lands Department Notification 
No. 114 (Overseas), dated the 7th February, 1924. 

AOOOMMODATION FOR HAJ PILGRIMS IN BOMBAY. 
250. THE HONOURABLE DR. SIR DEVA PRASAD SARV ADHIKARY : 

(a) Hu the attention of the Government been called to th~ report of 
the Protector of Emigrants at Bombay about the inadequacy of accommoda-
tion for Raj pilgrims there and consequent hardship and disease 1 

(b) Would the Government please state what st~ps they propose to take 
and when for removing the state of afiail'!! ? 

(c) Would the Government please state if any 888:f.1: nee has been r(cei"ed 
from the public for dealing with the situation 1 

(d) Would the Government please state what funds are available for 
relieving the distress of the emigrants and how such funds ran he supplemented' 

THE HONOURABLE SIR NARASIMHA SARMA: (a) Y f'-S. The Honourable 
Member is presumably referring to the report of the I'rotector of Pilgrims. 

(b) The pilgrim traffic in ]923 was abnormally high and the question of 
relieving the congestion at Bombay by opening other ports to pilgrim traffic 
is receiving the consideration of Govemment. • 

MOlm B 
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(e) Yes. During the last pilgrim season certain gentlemen in Bombay 
placed houses at the dispoeal of the Protector of PilgrimK for thc accommoaa-
tion of pilgrims and provided tarpaulin shelters outside the Carnac Road 
Musafirkkana. . 

. t 
(d) The Government of India have no information. 

PRICE OF SACCHARINE. 

251. TIfE HONOURABLE MR. pHIROZE C. SETHNA : Is it a fact that 
the customs duty on Saccharine is Rs. 20 per lb., and that Saccharine is sold 
in Bombay and at other places in India at as Iowa rate as Rs. 9 to Rs. 12 
per lb. ? 

THE HONOURABLE MR. A. C. McWATTERS: Yes, reports have 
:'eached Government to a similar effect. 

SMUGGLING OF SACOHARINE INTO INDIA.. 

252. TUE HONOURABLE MR. PHIROZE C. SETHNA.: Will Govern. 
m.ent be pleased to state if it is a fact that-

(a) Saccharine is smuggled into India without payment of any duty· 
at all, or 

(b) smuggled into India from places like Pondicherry and Singapore 
where the duty is at a much lower rate and on the invoice 
value; and 

(e) what steps they have taken or propose to take to ensure the correct 
amount of customs duty being paid 1 

THE HONOURABLE MR. A. C. MoWATTERS: (a) and (b). Both the 
possibilities referred to by the Honourable Member are fair inferences from 
the fact that saccharine is reported to be sold at a price lower than the duty. 

(e) .All possible steps within the capacity of the existing preventive staff 
are being taken, but it would not. be in the public inte.rest to divulge the details 
of the arraagements. 

REOENT RIOTS IN BRITISH GUINANA.. 
253. To HONOUJWlLE MB. G. A. NATESAN: (a) Have the Government 

received any official information regarding the recent riots in British Guiana 
in which a number of Indians were fired at, wounded and killed' 

(b) Are the Government aware that the British Guiana Government have 
not yet given to Indian emigrants reduced return passages, and that insist-
ence on the fulJ rate prevents many Indians from returning and is alleged 
to be one of the reasons for the riot' 

THE HONOURABLE SIR NARASIMHA SARMA: An inquiry into the 
oircumstanos of the riot has been ordered by the British Guiana Government 
and began on the 7th April. The results of this inquiry have not yet been com-
municated to the Government of India, and it is not possible, therefore, to 
,aive an authoritative version of the causes of the riot and all the incidents 
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connected with it. From information which has so far bee!l received it would 
appear that there was a strike of wharf labourers in George Town on the 31st 
March and that on the following day there was disorder in the city. The 
authorities restored order, but to prevent recurrence of trouble islued a pro-
clamation prohibiting assemblies and crowds. The events of the 1st April 

. produced excitement among Indian labourers on the plantations across 'he 
river among whom there was evidently dissatisfaction with regard to the wages 
they were receiving. There was some trouble on the 2nd April but the situa-
tion was well in hand. On the 3rd a large crowd composed mainly of Indians 
and some negroes and including men, women and children Il\arched in proces-
sion towards George Town. They were stopped at Penitence Bridge and 
asked to disperse. The authorities, however, offered to let a deputation of 
five Indians and five negroes enter the town. The crowd, it is understood, 
would not disperse. The Riot Act was read but evidently without effect, and 
the police were attacked with stones and sticks. It would aplJear that a 
crowd had al~o collected at the rear of the police in the town, and finding them-
selves menaced both in front and behind the police opened fire. 11 Indiana 
and 1 negro were killed and 16 Indians and five negroes were wounded. 
Among the killed were 2 women and a boy of 15. 

A Commission to inquire into and report on the conditions of employ-
ment and rates of wages paid to stevedores, wharfmen and other labourers 
engaged in the loading and unloading of vessels has also been appointed. 

THE HONOURABLE MR. G. A. NATESAN: Is the Honourable Member 
aware that it is distinctly alleged that one of the causes of the riots referred to 
recently is due to the very low wages that Indians are getting there 1 

THE HONOURABLE SIR NARASIMHA SARMA: It would seem that 
some time ago, somewhere about December 1923, it was represented te the 
Government that there was a fair margin of 25 per cent. above the cost of 
living. The British Guiana Government have had no definite representations 
made to them before the riots with regard to the inadequacy of the wages, but 
from the information that the Government of India have it would appear that 
there was dissatisfaction, as I have already statedf as to the adequacy of the 
wages and that seems to have been one of the causes of the arrangement of 
this procession which led to these unfortunate results. 

THE HONOURABLE MR. G. A. NATESAN: Is the Honourable Member 
aware, apart from the question of very low wages, that 'people are finding 
it exceedingly difficult to return to India as the cost of passages has risen 
considerably and according to the agreement arrived at the authorities will 
not give the people the lower rate of passage which they are entitled to 1 

THE HONOURABLE SIR NARASIMHA SARMA: It is true that the cost 
of passages had risen recently, hui the Government of India cannot agree with 
the statement that the British Guiana Government are not doing their duty 
in providing facilities for repatriation in the manner suggested. 

TuE HONOURABLE MR. G. A. NATESAN: Is the Honourable Member 
aware that there have been complaints by the Indians that the British Gui&ml. 
authorities are putting a strange interpretation <!n the clause regardinll their 
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duty ro nilip to repatriate at the rate at which they were originally taken 
there. 

THE !V>NOURABLE SIR NARASIMHA SARMA: There is evidently a 
difference of opinion as to the construction that ought to be placed upon the 
ori~al rules and some dissatisfaction has been expresscd. The Govem-
m~nt of India will try to ascertain what the exact position is at present. 

THE HONOUUABLE MR. G. A. NATESAN: One more supplementary 
question, Sir. Arc the Govemment of India aware that very recently one 
of the leading EngIillh newspapers in British Guiana named the" Chronicle" 
has published a report that the Indian Association at a public meeting held 
under the presidency of the Deputy Mayor have declared that they are strong-
ly opposed to emigration in view of the recent riots and faU in wages and the 
difficulty of finding steamers to get back to India . 

• 
THE HONOURABLE SIR -NARASIMHA SARMA: The Govemment of 

India's attention has not been drawn to that report and they would be obliged. 
if the Honourable Member will fumish them with a copy. 

THE HONOURABLE MR. G. A. NATESAN: I have got a telegram on the· 
I!ubject. 

THE HONOURABLE SIR DR. DEVA PRASAD SARV ADmKARY: Has nof 
the whole su bj ect of wages and allied IT at.ters which is raised in these questions 
been considered recently by the departmental committee, the duty of w}lich 
is t.o consider these matters 1 If so, what has been the result 1 How does that 
reflect on the question of further faciliti( s for emigration that the British Guiana 
deputation sought for recently 1 

THE HONOURABLE SIR NARASIMHA SARMA: The question was in-
vestigated by the Standing Emigration Committee, and a recommendation 
]1all been made to the Government of J ndia that an officer should be deputed 
to British Guiana to ascertain the exact position with regard to wages, with 
regard to sonitary conditions and the improvements that are being effected ill 
the Colony&by the Go'\·ernment. The Government of India have reached no 
conclusion on the subj ect and would rot and cannot proceed in the matter 
further unless they know the result of the inquiry into the causes of riots which 
is l:eing instituted at the instance of t.he British Guiana Government. 

THE HONOURABLE SAIYlD RAZA ALI: As regards the reply of the 
Honourable Member to part (a) of Mr. Natesan's question No. 253, namely, 
that a Commission had been appointed (but its report has not been received) to 
inquire into the causes of the riot, will the Honourable Member be pleased to 
state as to wherefrom he has got the information on the basis of which he gave 
some of the facts to this Council relating to the said riot 1 

THE HONotlRABJ,E SIR NARASIMHA SARMA: A preliminar), report 
has been furniMhed to the Colonial Office by the Government of British Guiana. 
It was c(!mmuni<'ated to the India Office who communicated it to the Govern-
ment of India and I have based my statements on the strength of that ('om-
Dlunication. ThP Govemment have stated that an inquiry is being instituted 
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aDd f;lt'rtainly therefore we shall have to await the results of the inquiry in order 
to ascertain really what the facts were. 

THE HONOURABLE DB. SIB DEVA PRASAD SARV ADHIKARY : Is the 
House to understand that no earlier and more direct news about ~is riot was 
available except through the Colonial Office and the India Office. 

THE HONOURABLE SIR NARASIMHA SARMA: The Government of htdia 
have no other means of ascertaining as to what took place in that Colony except 
through the India Office and the Colonial Office. • 

TANAANYIXA ORDDTANCES 
254. THE HONOURABLE MR. G. A. NATESAN: (a) Have Government 

received any representations from the Indian ARBOciation, Dar-es-Salaam, 
regarding the hardships caused by three trade Ordinances recently \Inact-
cd? 

(b) Have the Government made any representationB. to the autho-
. ritieB concerned regarding the grievances mentioned by thf'i Indian ASlloeia-
tion 1 

THE HONOURABLE SIB NARASIMHA SARMA: (a) The reply is in the 
affirmative. (b) The Government of India made representations last year 
and the Traders I"icensing Ordinance has been amended to the extent that 
Traders whose profits do not exceed 3000$ a year have been exempted from 
the obligation to maintain accounts in English or Swahili, while as regards 
other traders the obligation will not be enforced before three years from the 
commencement of the Ordinanoe. The question of making further representa- / 
tions is under consideration. 

THE TANGANYIKA TRADERS LICENSING ORDINANCE. 
2M. THE HONOUUA'BLE MR. G. A. NATESAN: Are the Government 

aware that Indian merchants in Tanganyika are comp('llled to keep their 
aocounts in French or English or Swahili and not in Gujarati aB hitherto, 
and that this Ordinance inilicts serious hardBhip on them 1 

TH:m HONOURABLE SIa NARASIMHA SARMf. : The Honourable Member 
iB referred to the answer to his previous questIOn. 

GRIEVANCES OF INDIANS IN TANGANYIKA. 
256. THE HONOURABLE MR. G. A. NATESAN: Have Government been 

requested by the Indian ABBOCiation, Tanganyika, to Bend the Indian Colonies 
Committee to that territory for studying the grievances of the Indian com-
munity on the Bpot 1 Will Government kindly Btate what action they pro-
po .. to take in the matter 1 

THE HONOURABLE SIR NARASIMHA SARMA: The answer to the first 
\t>art of the question is in the affirmative. Government do not intend to take 
any action on the request at present. 

GRIEVANOES OF INDIANS IN NATAL. 
257. THE HONOURABLE MR. G. A. NATESAN: Are Government ~war(' 

t.bat very recently attempts have been made in the Natal Provincial CouDcil 
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to refuse to Indians any further licenses or purchases of land! Will th' 
Govemment take early steps to ascertain the exact nature of the proposall 
and make efforts to see that the interests of the Indians there and their vested 
riihts are ca,.fully safeguarded 1 

THE HONOURABLE SIR NARASIMHA SARMA: The Government have 
no infonnation on the subject but will make inquiries. 

THE HONOURABLE MR. G. A. NATESAN: Will the Honourable Member 
kindly state what aotion has been taken by the Government of India in regard 
to the Resolution on the Cla88 Areas Bill which was unanimously passed at the 
last session of the Oouncil of State 1 

THE HONOURABLE SIR NARASIMHA SARMA: The only action could be 
for the Govemment of India to bring it to the notice of the proper authorities 
for the purpose of securing the redre88 which India wants. 

THE HONOURABLE MR. G. A. NATESAN: May I ask whether the Gov-
ernment of India have received any reply in reply to the represenation to the • 
authorities concerned. 

THE HONOURABLE SIR NARASIMHA SARMA: So far there is nothing 
useful that I can COInmunicate to the Council. 

SIR H. LUGARD'S ScHEME re THE KENYA HIGHLANDS. 

258. THE HONOURABLE MR. G. A. NATESAN: Are the Government of· 
'india aware of the correspondence that has pas led between the India Office 
and the Colonial Office concerning Sir H. Lugard's scheme about the Kenya 
Highlands 1 

THE HONOURABLE SIR NARASIMHA SARMA: The reply is in the 
negative. 

POLL-TAX IN FIJI. 

259. THE HONOURAJ1LE !\IR. G. A. NATE~AN: (a) Are the G(jve~nDlent 
of India awlft:tl that t.he poU-tax in Fiji lalls most heavily cn the poor!:'! 
classe8 ·)f Indians? 

(b) Have the Government any news as to whether Indians in Fiji are 
refUliing to pay the poll-tax 1 

THE HONOURABLE SIR NARASIMHA SARMA: The reply to (a) is in 
the affirmative and to (b) is in the negative. 

ABOLITION OF THE SUGAR-TAX IN FIJI. 

260. THE HONOURADU': MR. G. A. NATRSA N: Are the GnV'3l'nment of 
India aware that th,: sugar-tax of five shillings per t.OIl hall [)1:uD ab.,lished 
by which act the BUgM' companies lJavp been reliev~ll of £58,000 a yea; 
tuation 1 

THE HONOURABLE SIR NARASIMHA SARMA: The Government of 
Indi, have received no official information on the subject. 
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'j'HE HONOURABJ .. E SAIYID RAZA AU: Will the Government of India 
be plHflsed to acquaint themselves with the subject-matter of this question 1 
Will they ma.ke inquiries? 

TUE HONOURABLE SIR NARASIMHA SARMA: They had su~cient 
information at their disposal to make the necessary representltions to the 
authorities concerned, and I do not see that the Government of India can do 
anything further at present to effect the object the Honourable Member has 
in view. 

THE HONOURABLE SAIYlD RAZA AU: Did they make any represent-
ations in this connection on a former occasion? 

TUE HONOURABLE Sm NARASIMHA SARMA: Numerous represent-
ations on the question of the poll-tax which is the subjec-matter of this 
question. _ 

PRqPOSI!D RESTRIOTION OF INDIAN IMMIGRATION INTO SOUTH RHODESIA. 
261. fBE HONOURABLE MR. G. A. NATESAN: Have the Oovornment 

.)£ India any information as to the proposed rest.riction of Indiall immigra-
tion into S,)uth Rhodesia as outlined in a recent speech of tllo Governor, 
Sir Charles Coghland 1 If S), what action do the Government of India. 
propose to take in the matt~r ? 

THE HONOURABLE SIR NARASIMHA SARMA: The Government of 
India have no information apart from what has appeared in the J.1ress. They 
intend to a wait developments. 

EMIGRATION TO EAST A~·RItlA. 

262. THE HONOURAULE MR. G. A. NATESAN: Will the Government 
of India give figures of Inrlians going out 801:1 deck pa'lsengerR by the R. I. S. N. 
steamers from Bombay and Porbunder during eaeh year from l!H9 to 1924: 
to Mombasa and returning each year from Mombss8 ? 

THE HONOURABLE SIR NARASIMHA SARMA: A statement is laid on 
the table. 

Btatemem Blaowing the number oJ deck ptJUertgef'B who tf'Glelletl/rom Bombay.,. PorbuJ&W 
to MomlHuBa f!i.,d back during OregttarB 1919 to 1924. 

No. of pi.asengera No. of paaeengera 
from Bombay or from Mombuea to 

Year. Porbundet Bombay or Por-
to Mombaua. bunder. 

1919 .. .. .. .. ~9 2N4 
1920 .. .. .. .. 15758 3887 
1921 . .. .. .. '"I 1926 15618 
1922 .. " .. .. , 3116 3999 
1923 .. .. .. .. 41~ 3733 
1924: .. .. .. 575 658 
(Januay to February) 

Total .. 19,583 20,769 
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THE HONOURABLE DR. Sm DEV A PRASAD SARV ADHIKARY: Sir, 
as regards question N? 263, in view ~f the answer to my suppl~mentary qUt's-
tion on the last occaSIon I do not thmk any useful purpose wIll be served by 
asking this liuestion at this stage. 

Question No. 264 has also been partly answered on a previous occasion. 
But if the Honourable Member has any statement to make as to when this 
House is likely to have an opportunity of discU88ing the question I shall be glad 
of it. 

TnL; HONOURABLE THE PR.ESIDENT: The Honourable Member must 
decide whether to. put the question or not. 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHIKARY: That 
is my question. Question 264 (a) has I bdieve alrt'ady bem aD8w('nd by the 
Honourable Mr. Crerar and I would ask question 264 (b). 

THE HONOURABLE MR. J. CRERAR: I think, Sir, it would 1:,e wore 
convenient to the House if I answered the question in its original form, if t.he 
Honourable Member will be good enough to ask it in that form. • 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHIKARY: Very 
well, Sir, then I '\\ill ask question No. 264. 

THE SLEEPER CONTRACT COMHI'ITEE . 
2{i3.'" • • • • • ... 

DISCUSSION OF THE LEE OOMMISSION'S REPORT IN THE COUNCIL OF STATE. 
264. THE HONOUBABLE DR. Sm DEVA PRASAD SARV ADHIKARY : 

(tJ) Has the attention of the Government been called to the statement of . 
)dr. R:chards in the House of Commons that no orders would be passed 
on the Lee Commission's Report without the Report being discussed in 
~he Legislative Assembly 1 

(b) Would the Government be pleased to state if and when the Council 
of State WOUld have an opportunity of discuBBing the Report before order. 
are pa ssed '. • THE HONOURABLE MR. J. CRERAR: Government have seen the state-

, ment referred to, the precise terms of which are as follows :-
(a) To ask the Under Secretary of State for India whether it is intended-to 

comply with the wish expreBBed in the Indian Legislative Assembly that the 
report of the Lee Commission should be published simultaneously in India and 
England and that no orders thereon should be passed without the report being 
discussed in the Assembly. The answer to both parts of the question is in the 
affirmative. ------_. __ .- -----_. __ .. _ ...... - ---_.-

*The HONOURABLB DR. 8m DEVA PRASAD SARVADHIKARY: (a) Would the 
Government pleue lay on the table the terms of reference to the COmmittee ? 

(b) Would the Government please state what evidence the COmmittee is authoriaed 
and allowed to take ? 

(c) Will non-official evidence be taken and allowed? H the &D8wer be in the nega-
~v"', would Government pleue atate wby non-08i.oial evic.lence will ,,"ot be allowed to be 
taken' 
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• (i) As already announced Government are anxious to obtain the viE'wS of 
the Legislature at the earlieat possible date, and if any Honourable Member 
desires to move a Resolution, they will be glad to give an opportunity for dja-
c:uaslon. • 

STATEMENT LAID ON THE TABLE. 
THE HOll'UURADLE MR. J. P. THOMPSON: (POLITICAL 'eECRETARY) ~ 

lur, I lay on thetabJe the information promised in reply to question No. 54(/1) 
asked by the Honuurable Mr. Pniro2leC. Sethna 'On the l1tp February 1924 re-
garding contributioDs, if any, made by the Government of India to the Con-
soJar Service maintained by England in various ~untries. 

~enI to lJe laid on Ole tabk duriag tie mlUing.usitm of tAt OtJll.7ICil9/ 8f4t& 

!]'be following contributions am made by the Government 01. India wwa.rds the Con-
Mlar Service maintained by England in various oountries :-

(a) I. P~fta.-A moiety of the total annual 00IIt. 
(b) I. OklM.-A lump sum of £12,lJOO &IUlualJy whicll ooverS a oontribution to 

diplollJ,!ll.tic expenditure, a coutribution of £ .75 annually towards the COlt of the 
'Jlenguyeh establililhment and the whole cost of the establishmem at Kaehpl'. 

:(tl) 111 A/ghlll,niBlan.-'The whole cost. 
(d) If' 1Ji4rt&.-A lump sum of £l.~ amtually, plus a moiety of the ohargee in 

lOOrmecltion with buildings and works, for Chiengmai, and a moioty of the total 
'IIIUJUl WIlt jn idle aIoIIe of Nakawn IAr.mpang (lAr.khon). 

(c) If!. Art.Ibi4.-'The whole 'I:l'OSt of the Consulate and Political Agency at Muskat, 
with the exception of allmall expenduJe iD connection with the slave trado 
wmcb is divisible with His Majesty's (lovemment, and the whole oost of the 
Indian Vice-Consul at Jeddah. The pay cd the Consul &ad his establiAhmont 
at Jeddah iB met by His Majesty's Goverament. 

CONGRATULATIONS TO THE HONOURABLE THE PHESIDENT 
AND THE HONOURABLE THE REVEREND DR. E. M. MACPHAIL 
ON BIRTHDAY HONOURS CONFERRED ON THEM. • 

. THE HONOURABLE DR.. MlAN Sm MUHAMMAD SHAFI (Law Memher) : 
Sir, in past years it has been customary for the President, twice every ye,;r 
to offer the congratulations of this House to those of its Members who were 
recipients of honours in the New Yea.r and King's Brithday Honours LiBt~ 
On this occasion, for obvious rca~ons, your natural modesty, Sir, makeR it 
impossible for you to perform that pleasant duty'. In these circumstanees, 
widt your permission, as Leader of the House I will for once perform that 
pleas&nt task. 

Sir, we all, officials as well as non-officials, in this House received wit,h 
the utmost pleasm;e the annOUDcemeIlt that His Majesty tle King-Emperor 
had been pleased to confer the honour of Knighthood on you. It ill in the 
fitness of things that a public servant of your long and distinguished career 
tlhould, on his appointment as President of the Coun('il of State, have received 
that ho~our. Indeed in honouring you His Majesty has honoured the House. 
MU~ c 
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lDr. Mian Sir Muhammad ShafL] 
To the Re':erend Mr. Maephail I desire to otTer the congrat.ulations (If 

tltiK Houee on the wc'l-mcrited Compani()ntlh~p of the Most Eminent Order 
of thc 11ldilWl Empire wliic'h has been conferred upon him. His servioos to 
t.he cause of Indian education in geL-cral and as Vice Clumcellor of tLe Madras 
University are well known to all Honourable Merule:s, IIoL.d it has given us 
all very gre3.t pleasure indeed that they have been appreciated in this signal 
llI!1.nner. (~prlause), 

THE HONOl::RAIILE THE PRESIDENT: Sir Multammad Shafi, I thank 
Y?l1 once l~ore f~'r lour kind remar~s about myself, and the House too fOl" the 
kll1d WILy m whwli they ha,"e receIved those remarks. I hav~ also to thank 
you all f( r t~le cons'deration you have shown me in curtailing these proceed-
in~8, and thl's sparing my blushcs. As a matter of fact, I do not see why 
in tIlis ra-ticular casc we nced have departed from precedent, because I know 
very well tllat the honour which has been conferred on me is not due to any 
I'C)'sonal merit of my own, but is a recognition of the position which the 
Council of St.ate hCIIds, and is therefore an honour paid to the Council ratler 
than to myseU. Had it been left to me to sreak I should have said things 
about the Council which would have called forth its blushes (laughter). 

Before J S!t down I should like to associate myself with what Sir 
Muhammad Shafi has said about the Honourable Dr. MaclJhail. I think 
we have all felt that this Council has received additional weight by having 
amongst its Members one so well known for his learning and hill real goodness 
of he:l.rt. (Applause). 

THE HONOURABLE THE REVEREND DR. E. M. MACPHAIL (Madras: 
Nomilliloted Non-officinl). Mr. President, I wish to thank the Leader of the 
House and yourself and all the Members very heartily indeed for the extremely 
kind things they have said about me and for the extremely pleasant way 
in which they have been received. I do not feel that I need say anything 
more, but simply thank you very heartily indeed. 

RESOLUTION RE REMOV~L OF THE IMPORT DUTY ON SULPHUR. 

THE HONOURABLE MR. D. T. CHADWICK (Secretary, Commerce): 
Sir, I beg to move the following Resolution:-

" This (".(lunoH recommends to the Governor General in Connoil to accept the l'OOOm' 
mendation of the Tariff Board tha.t the import duty on eulphur be removed". 

Sir, in effect I am now inviting the House to endorse one of the findings 
of the Tariff Board. I think the existence of a Tariff Board is within the 
('ognizance of everybody here. But this is the first time on which anyone 
of its activities is being brought deinitely before this Council for their consi-
deration. This House will romember that a little over a year ago the Legis-
hltive Assembly passed a Resolution which was accepted by the Governor 
General in Council that the fiscal policy of India should be adapted in principle 
to the fostering of in(lustrios under certain safeguards and provided it was 
do~e with discrimination. Amongst those safeguards which are important 
for our puqlOse to-dny were two : IJn~, that in making any recommendation 
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dde regard should be had to the dependence of the Government of India 
revenues on customs excise, export and import dutif'.8, and the other, due 
regard to the well-being of the community. The first industry which was 
referred to the Tarift Board, a body organized to make inqu"ies to give 
effect to such policy, was steel; and obviously one of the very first things 
that came up was the question of the cost of manufacture of steel. Many of 
my friends know that little coal is suitable for direct usc in blast furnaces, 
and much of it has first to be turned into coke. In tho COUl'8O of rpaking coko, 
B consider •. ble amount of waste material of much potontial industrial valuo 
is obtained, e.g., tar, waste gases. Due and proper economy in manufacture en-
tails that. as much use of these by-products should be made as possible, and one 
of the cheapest and one of the easiest to utilize the )Vasto gas is to manu-
facture ammonia sulphate by means of treating it with sulphuric acid. It is 
in that way that this question of sulphur became germane to the inquiry 
that. the Tarifi Board ,,'as conducting into the steel industry. This Hosolu-
tion, however, is not put before the House merely as a request from the steel 

• industry. Later in this week we shall probably have to consider otller requests 
from the steel industry and much more definitely connected with stud. This 
has a wider support. Many applications have been received by Government 
from several firms, from some coal raising firms who were manufacturing coke 
and from otllers asking that this import duty on sulphur, whi('h t.he Homie 
knows is ]5 per cent. ad 1:alo'Tfm, should he removed. 'l'llerefore, GO\rern-
ment thought t.hat it was advisable to refer tllis subsidiary questi(ln of ~uJphur 
to the Tariff Board at once. The Tariff Board unhesitat.ingly recommend 
that sulphur should be transferred to the fn.>e list. In such calles the merc 
fact that all the witnesses who gave e idem'e before the Tariff Board were ill 
favour of the removal of the duty should carry very little weight with t.his 
House. Everybody is interested to' get his own burden of taxes to which he is 
liable reduced. I would gladly see the taxes which I now pay removed; but 
the point the House has to consider, is, did these applicants for remission malw 
a good case ~ The Government consider that the case for rtlmoval (If this slll-
phur duty is a good one on its merits. In the first place, while all the sulphur 
used in India is imported into this country chi(IBy from Japan, Italy, and tIle 
United States, it all, except for & small p()rtio~ wldeh is used fM mcdkinul 
purposes, goes directly into iz:.dustry. I claim that ttJa cultiv::.tion is an illduli-
try. It goes into chemical manufactur(;s, it is utilized in coke making, in 
n-a,dnp: sulphur ammonia, white flowers of Ilulphur are also usod on tea gardens 
as an insecticide to keep down inscct pe~ts. ]n rr.()st ot.her countrius, practicaHy 
all, even including those which have Ugh proto( tiv6 tariffs, sulphur is adudted 
free. 'l'here is one country which has an import duty at a.II complU'ablo to our 
lcvel, and that is Japan which lcvies all imp( r~ duty of ::0 per cent. ad 1!alore". 
as compared with ]5 per cent. ad t:aiorcm in India, but .Japan has its own loeal 
resources of sulphur. It is usually said-I do not Bay with what truth or correct-
ness-that the degree of industrial developlIlt'nt in a (ountry can be judged by 
the amolIIit of sulphuric 3('id wbieh is 1:C!wlUmed ill its industries, so largely 
does sulphuric acid enter into different industJill.l pfoces,,"es. The importH of ",ul-
phur int.o India have been slowly increasing. Belore the war we were impol ting 
about. 6,COO tons, now we are importing ahout 12,CGO, and this import duty of 15 
per cent. n::akes a difference of alout 7 per cl:nt. in the cost of sulphuric acid, 
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I do not for a minute suggest that if this duty of 15 per cent. were remov~' 
there is going to be a boom in industries in India. But with an article such a.s 
this which ~oes into wide use, it is a.dvisable to do everything I think we can to 
encourage ita importation. All the industrial arguments are in favour of the free 
import of sulphur. At the same time we must remember that in accepting any 
recommendation to place sulphur on the free list, we have due regard to the 
fact that the revenues of the Government of India are so dependent on import, 
and export duties and excise duties. The revenue obtained from the import 
of sulphur is about 2 lakhs a year, and it is one that has only increased slowly. 
1 am glad to say'my friends in the Finance Department, who have rightly 
and naturally to be careful and look very closely at any plausible arguments 
for getting away from taxa.Hon, ha\"e, after weighing fully the merits of this 
case, decided that they could well forego that small amount in order to allow 
the freer import of a commodity which is so widely used and goes into so 
many different industrial purposes. I therefore recommend to the House 
that in this case we accept the recommendation of the Tariff Board, and that 
all sulphur be transferred to the free list ; that is, it be excused from the present 
duty of 15 per cent. oJ, 'DaUwem. -

THE HONOURABLE MR. HAROON JAFFER (Bombay Presidency: 
Muhutnmadan): Sir, it gives me great pleasure to support the Resolution 
moved by my Honourable friend, Mr. Chadwick. Thefact t.hat the Govern-
ment of India have accepted the recommendations of the Tariff Board and 
('ome before the Legislature for its sDnction is, to my mind, very encouraging. 
It is significant of the important char.ge that has taktln place in the attitude 
and the policy of Government. 

It is no doubt true that the loss of revenue to the Government treasury 
owing to the removal of the import duty on sulphur is negligible, but it is the 
Frinciple underlying 1the step Government are taking that is of the utmoRt 
importance. Government are giving practical proof, however belated, of 
their desire to encourage the indigenous industries of India by removing 
obstac~es from their path, and are prepared even to sacrifice revenue for the 
attainment· of the object. Ii is a universally accepted principle that the raw 
traterials of industry should not be burdened "ith the weight of duties that 
will increase the cost of production of manufactured goods. Sulphur is 
admitted to be an inlportant raw material of many valuable industries, lind 
it is in the fitnE'ss of things that the duty cn its imrcrts, againRt which our 
Jnanuiacture:lS have lcng (·omplained nnd Ilrotested, should be taken off. 

I therefore heartily congratulate Governtnt'nt. on the wf,lr-ome Rtep they 
are taking and st.rongly support the Resolution moved by the Honourabie 
Mr. Chadwick. . 

THE HO~OURABLE MR. LALUB :IAI SAMALDAS (Bombay: Non-
Muhammadan).: Sir, I also ri.se to ~up.p0rt the m~tion mad'e ."by my 
Honourable fnend, Mr. Chartwwk. ThIS 18 the first tIme that thIS House 
has had the oJportunity of discuB8ing a recommendation of the Tariff Board. 
If I rememler arigllt, t1e re(~ommf~ndation mnde by the Fiscal Commission 
COInes beio;e 11S for the first time. We ought to be thankful to Government 
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f8r bringini this matter up before this House first, instead of blring it to the 
other place. Sir, 88 my Honourable friend, Mr. Haroon Ja:iler said, this 
Resolution shows that the Government of India have now given up the 
laissez Jaire attitude of the past 88 regards their fiscal policy, anI are now in 
right earnest to help industries, and in industries I include the largest industry 
in India, I mean the agricultural industry. 

As regards the use of SUlphate of ammonia, my Honourable friend, Mr. 
Chadwick, referred to the industrial side of it. If the House wiH permit me, 
I would like to refer to the adv~tages that would accrue to agriculture by 
the use of sulphate of ammonia 8S an artificial manure. The Tariff Board's 
Report says that 88 a rule very little sulphate of ammonia or super-phosphates 
are used as fertilizers for agricultural purposes. I am happy to say that in 
my province and in the Deccan a large- amount of sulphate of ammonia is 
being used, and not only is the sulphate of ammonia produced in India sold 
there, but sometime back the World Federation of Sulphate of Ammonia 
sent their agents to the Deccan to push on the sales there. What is 

• necessary, Sir, is that my friends from the Punjab, for instance, or the 
United Provinces, who are keenly interested in agriculture, should carry on 
real propagandist work for the use of sulphate of ammonia and super-
phosphates as fertilizers for agriculture. Not only all an industrialist but 88 
one keenly interested in agriculture, I support this Resolution moved by my 
Honourable friend, Mr. Chadwick. 

THE HONOURABLE CoLONEL NAWAB SIR UMAR HAYAT KHAN (West 
Punjab: Muhammadan): On beha.lf of the zamindars, I rise to support the 
Resolution, especially when the outturn of our landll is decreasing and the 
Govemm(m.t dues are increasing. In our present condition we have to think 
of such things as manures, and perhaps this Resolution may save the zamin· 
dars. So I support it. 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): From the point of view put forward by the 
last two speakers partiCUlarly, I desire to associate myself with the smooth 
cSl.rriage of this Resolution in the House. Sir, when the question ~f discrimi-
n'\th1g protection came up in another House, I ttlok upon myself to eay that 
if prokc~;on was really bad for a~culture I shCuld not have it at any price. 
That is a position to which I still adhere, and from that point of view and 
considering how beneficial this first act of the Government of India under the 
advice of the Tariff Board is to be, I wholeheartedly support this Rt'solution. 
The Tariff Board h8s brought out the fact, which is very much felt in Bengal 
of all the provinces on BcCount of its poverty, that. it is unfortunate tllat only 
a small "ortion of India's production of valuable chemical manures is con-
surned in the country, and that is because we cannot pay the present prices. 
The prices will or ought to come down by the removal of the duty on sulphur. 
There is something more that has not been brought out in the report of the Com-
mittee, namely, bone dust which is used 8S manure under advice of the Agri-
cultura.l Department without due admixture of sulphur not only does not help 
agriculture but really hurts it. From all the~e points of view Rnd from tile 
point of view of facilities for the manufact.ure of heavy chemicals for which 
India if> well fitted, the Governn:ent have done well to take the first step in 
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this matter promptly and this House may congratulate itself that, while el!!&-
w here larg~ discu8s~onsare gO.ing ?n about m~re definite pronounc~ments of 
the Tariff Board, thIS ResolutIon, If adopted, wIl~ be the first feather m the cap 
of this House in the matter of proclaiming and fixing down really discriminat-
ing protection without which no industry under present condition!! can !!ucceed 
in India. It is supposed to be the first axiom of constitutional principles 
in BOme cofmtries that the King can do no wrong. It has unfortunately 
'become the constitutional principle with certain sections of our friends here 
that the Govemmllnt of India can do no right. Let us give the Government 
of India all credit when they take their courage in both hands in spite of 
the Honourable Mr. Chadwick's neigbbourhood of tbe Honourable Mr .. 
McWatters and are prepared to make sacrifices without looking for quid p1'o 
quo arid see that needful protoction is given so that the industry and agricul-
ture of the country may thrive. . 

THE HONOURABLE SmDAR CHARANJIT SINGH (Punjab: Nomi-
nated Non-official): Sir, I strongly support the Resolution which bas been 
so ably moved by my Honourable friend, Mr. Chadwick. It is quite clear 
from the Report of tbe Tariff Board that the removal of duty on sulphur will 
be beneficial, not only to a large number of industrief., but also to agri(~ulture. 
The 10M!' to revenue willh only about Rs. 21a.khs, whilst t,hc a.d,vILntaj!cs whirh 
will be deri,'ed by the removal of tt.is duty on sulrhur will c.onsidero.bly out-
weigh this small loss. I therefore support the Resolution. 

TUE HONOURAnJ,E MR. D. T. CHADWIrK: T lI.n ,'cry gkd to find tbat 
the Hoese ifl 8" uDE .. nirr.ot,s on this Resolution and I do not think that it re-
quires any more words from rr.e to recommend its accerta.nc.e to this Council. 

THE HONOURARLE TliE PRESIDENT: The question is: 
"That this Connoil T('!('omll'!'nrls t·.., t.hr. GOYenlor Genoml in Coun~iI to 1W000I,t the 

recommendation of the '!ariff Board that tho im}Jort duty on ~ulpbur be 
removed n. 

The m5t.ion was adopted .. 

STATEMENT OF BUSINESS FOR THURSDAY, THE 5TH JUNE, 1924. 

Tm: HONOU1\ARI.F: THE PRESIDENT: HilS the HonollralJle the lead('r 
of the House any statement to make ahout tIe course of public business 1 

. THF: H?NOUR~BI'E D~. MTAN .SIR MUHAMMAD STJAFI: Sir, the only 
Itom of Offi(,UlI busmess whICh reman s to be brol1ght before the Council of State 
is the Steel Industry (Protection) Bill, whkh is now pending before the Legisla-
tive ARsembly. It is hoped t.hat tIle Bill will be pasRfd by that Chamber 
to-day, and it is suggested that you may be pleased to direct that a further 
JlIl'eting of thifl Council may be held to-mOrIOW for the purpose of laying the 
Bill (In the table. I may mention that. on the BiII being laid, the Honourable 
:Mr. (hadwick will, under Hule 26, giv(' noti('e of his int!'ntion to move that the 
Bill be taken into com;ideraticn, and in dcing so. v. ill intiu:ate tLat, wlile 
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G(}vernmcnt will be prepared to proceed with the Bill forthwit.Jl, they have no 
desire whatever to deprive Honourable Members of an opportunity of considering 
the 13m at leisure and will leave it entirdy to you, Sir, to decide, after taking 
the sense of Honourable Members, whet.her the three days' intervy prescribed 
by Rule 27 should or should not be waived. 

TUE HONOURABLE THE PRESIDENT: Rule 27 runs as follows: 
.. On the day on which the motion is set down in the list of busine8R which shall, 

unl088 the President otherwise dilootB, be not 1688 than tl\roo days from the 
recl'ipt of the notice, the Member giving notice may movo that the Bill be 
taken into oonBideration ". 

When the matter comes up to-morrow for consideration, "it should be under-
stood that, unless I am moved to direct that the Bill be taken into consideration 
earlier, it will be taken into consideration after three days. Therefore, if it is 
the desire of the House that we should take the Bill into consideration earlier, 
I should be moved accordingly. I will then consider the matter. The Council 
will now stand adjourned tillll A.M. to-morrow. 

The ('..ouncil then adjourned till Eleven of the Clock on Thursday. the 5th 
June, 1924. 




